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Ho 21 /HLULTANL(RIT.)-11 / 2018—10758 / LY. ST Womdd faumT, fgR, dedr @&
AT AT 10757 faTd 09.08.2018 &1 IR S argare, fTER U & UNGR A Tag
ERT UHIRIG fhar Smar 8 Sff IRA <ferd & orJess 348 & @e (3) @ 31 3fIsh wNT H SHaH!
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No.-21/B.P.S.C.(Estt.)-11/2018-10758/Ka—In exercise of the powers conferred by the
proviso to clause (3) of Article 320 of the Constitution of India, the Governor of Bihar is pleased to
make the following amendment in the Bihar Public Service Commission (Limitation of Functions)
Regulations, 1957.

AMENDMENT

In the said Regulations, regulation-7(C) shall be substituted as below -

7(C) It shall not be necessary to consult the Public Service Commission in the case of
Appointment to the Posts in different Scales of Pay in the State Services/ Cadres except in the
following-

@) In the case of Appointment to the posts in the basic grade of the State

Services/Cadres;
provided that it shall not be necessary to consult the Commission in
appointments to the posts of Assistant Engineer, Doctor and Veterinary Doctor;

(i1) Appointment/Promotion to the post of Highest Scale of any Service/Cadre;

(iii)  Appointment/Promotion to the posts of any Head of the Department of any

Service/Cadre;
Provided that, this will not apply in case of Appointments/Promotions of
officers of All India Services to the Post of Head of the Department.

2. Provisions notified by the different Departments with regard to the appointment on the
posts of Assistant Engineer, Doctor and Veterinary Doctor shall deemed to be amended up to this
extent.

3. This will come in to force with immediate effect

By the order of the Governor,
AMIT KUMAR,
Joint Secretary to Government.
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